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Order of the Tribunal 

Member 	 Vice"ChairlPan 

On the prayer of Mr. A.Db Roy, 

LearnBd Sr.C.C.S.Co for the respondents, 

further 3 weeks time is granted to furnish 

necessary instruction on the appliint. 

List on 20-8-2001 for order. 

Issue notice to show cause as to 

why the contempt proceeding sa11 not 

be drawn up againstthe a11agd contem-

ner, returnabieby three weeks. 

List on 5-1-2001 for orders. 

Member 	 Vdëhairrnr 

List on 27-072001 to enable the 

p 	to obtain necessary instruotiOne. 

Adc?/ 	kI2 	1 1* 

	 C  L~ber` s___;__ 	Vice-Chairman 



of 2001 

2 008.01 	
List on 3.01001 for orders. 

c 
Mnber / 	Vice.UICi rman 

IM 
k 

3010,201 	Heard Pr.A.Ahmed, learned counsel 

for the applicant and r.8.C.Pathak,Add1. 

C.G.S.0 for the respondents. 

List the matter again on 16.11.01 

to enable the, respondents to obtain the 

necessary instruction on the matter. 

S  

ViceumChajrn 
bb 

16.11.01 	List n 7/12/01 to enable the 
respondents to file reply. 

	

h1 .. 	.. 	. 	
.. . 5,  

Member' 	Vice..Chaian 
mb 

7,12.01 	At the request of Sri h.Oeb Roy, 

learned Sr. C.G.S4C. for the, respondents 

four weeks time is allowed to File 'reply. 

List on 10.1,02 For order. 

 

•M emb r 	 rnember {A 
. 9 	' 	-• -. , 

	
mb 

• 	' 	': 	r 	1001.02 	List on 11.2.2002 to enabJn the 

respondents to obtain necessary instruc 
tions,  

( 	t.  
Member 	 ViceChajrman 

mb 



C.P.. 19/2001 

A 

Notes of the Registry Order of the Tribunal 

4eard Mr. A.Deb Roy. learned 

Sr,C..S.C* for the respondents 

and also Mr. A.?med, learned 

'counsel for the applicant. 

Mr. k.Deb Roy, learned Sr. 

C.G.5.C. 	erred the communication 

seflt brespondents indicating the 

steps for implementation of the 

:Judgment and order of the Tribunal 

'dated 12.2.1999 passed in 0.. No. 

276/1998 as well as signal No. 

05838 dated 31.1.2002 sent c from 

}iQ, Eastern Command (ST) mentioniig 

'the decision of the authority for 

implementation of the order and to 

make panent etc. to the applicant. 

The aforementioned communication 

was senti by Of ficComraanding to 

Mr. A-Deb Roy, learned Sr. C.G.'S.Co 

vide signal. No.519/Civ/PC/ST-12 

dated 6.2.2002. A copy of the said 

communication is placed on records. 

In that circumstances the Contempt 

proceeding stands dropped. 

Date 

11.2.02 

mb 

CMember hlirma '  


